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INTRODUCTION

I, the Chairman of the Committee on Papers laid on the Table of
the House, having been authorised by the Committee to present the
Report on their behalf, present thig their Eighteenth Report.

2. On examination of certain papers laid during the Fourth, Fifth
and Sixth Sessions (Sixih Lok Sabha), the Committee have come
to certain conclusions in regard to delay in laying before Parlia-
ment Annual Reports of National Staff College for Educational Plan-
ners and Administrators,

3. The Committee considered and adopted this Report at their
sitting held on May, 2, 1979,

4 A statement giving summary of Recommendations|Observa-
tions of the Committee is appended to the Report (Appendix II).

New DeLHI; KANWAR LAL GUPTA,
May 2, 1979 Chairman,
Vaisakha 12, 1901 (Saka).  Committee on Papers laid on the Table.
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REPORT

DELAY IN LAYING BEFORE PARLIAMENT ANNUAL REPORTS
OF NATIONAL STAFF COLLEGE FOR EDUCATIONAL
PLANNERS AND ADMINISTRATORS

The Annual Reports (both Hindi & English versions) for (i) the
period 1970-71 to 1974-75 and (ii) the year 1975-76 in respect of the
National Staff College for Educational Planners and Administra-
tors, New Delhi containing the Audit Reports and the statements of
Accounts were laid on the Table of Lok Sabha un 13-3-1878 along-
with a statement containing both reasons for delay in laying those

Reports and the reasons for not laying the ' ‘Review’ on those
reports.

12, In the statement which was laid alongwith the above Re-
ports, the Minister of Education and Social Welfare explained the
reasons for delay inter alia as under:—

“The Audit Report for the years 1971-72 to 1974-75 was receiv-
ed in January, 1977 and for 1975-76 in June, 1977. This
was owing to the time taken in processing the request to
the Comptroller and Auditor General of India to under-
take the audit of the accounts of the Staff College, under
the provisions of the Comptroller and Auditor General
(Duties, Powers and Conditions of Service) Act, 1971.”

13. From the Audit Report for the years 1971—1975 it is noted
that the Audit made the following observation about the form of
Account:

“According to the Rule 37 of the Memorandum of Association
of the College, the form of Receipt and Payment Accounts
is to be prescribed by the Government of India in consul-
tation with the auditors, In the absence of any prescrib-
ed forms of accounts, the college has been preparing upto
1974-75 a skeleton Receipt and Payment Account on
different forms in different years. However, the Govern-
ment of India, Ministry of Education and Social Welfare,
prescribed a form of Receipt and Payment Account in
February, 1976. The audit of the college was entrusted to
the Comptroller and Auditor General of India in June
1976 under section 20 of the comptroller and Auditor
General’'s (D.P.C.) Act, 1971.”
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1.4, Section 20 of the Comptroller and Auditor-General’s (Duties,
Powers and Conditions of Service) Act, 1971 provides as under:

“20. (1) Save as otherwise provided in section 19, where the
audit of the accounts of any body or authority has not
been entrusted to the Comptroller and Auditor-General
by or under any law made by Parliament, he shall,
if requested so to do by the President or the Governor of
a State or the Administrator of a Union territory having
a Legislative Assembly, as the case may be, undertake
the audit of the accounts of such body or authority on
such terms and conditions as may be agreed upon between
him and the concerned Government and shall have, for the
purposes of such audit, right of access to the books and’
accounts of that body or suthdrity:

Provided that no such request shall be made except after con-
sultaticn with the Comptroller and Auditor-General.

(2) The Comptroller and Auditor-General may propose to the
President or the Governor of a State or the Administrator
of a Union territory having a Legislative Assembly, as
the case may be, that he may be authorised to undertake
the audit of the accountg ¢f any body or authority, the
audit of the accounts of which has not been entrusted to
him by law, if he is of opinion that such audit is neces-
sary because a substantial amount has been invested in
or advanced to, such body or authority by the Central or
State Government or by, the Government of a Union ter-
ritory having a Legislative Assembly, and on such re-
quest being made, the President or the Governor or the
Administrator, as the case may be, may empower the
Comptroller and Audit-General to undertake the audit
of the accounts of such body or authority.

(8) The audit referred to in sub-section (1) or sub-section
-(2) shall not be entrusted to the Comptroller and Audi-
tor-General except where the President or the Governor
of a State or the Administrator of a Union territory having
a Legislative Assembly, as the case may be, is satisfied
that it is expedient so to do in the public interest and
except after giving a reasonable opportunity to the con-
cerned body, or authority to make representations with
regard to the proposal for such audit.” '

?

1.5. As regards the reasons for not laying the ‘Review’ on the
Report, the Minister explained in that statement showing reasons



3

for delay that “the Government is in agreement with the Reports.
and hence no review statement is being laid.”

1.6. In paragraph 2.15 of their Second Report (Fifth Lok Sabha)
the Committee on Papers laid on the Table recommended ag under: -

“The Commitiee feel that the practice of incorporating the:
reasons for delay in the ‘Review’ prepared by the Gov-
ernment on the Report is not correct and the reasons for
delay should invariably be laid separately so that aiten-
tion of the House is drawn to that fact specifically.”

1.7. In terms of the above recommendation of the Committee the
statement showing reasons for delay and ‘Review’ on the working
of the National Staff College for Educational Planners and Admini-

sirators should have been compiled and laid on the Table, separa-
tely.

18. Rules 37 and 38 of National Staff College f>r Educational
Planners and Administrators Rules, 1970 read as under:—

“37. Accounts and Audit: (a) The Staff College shall main-
tain proper accounis and o.her relevant records and pre-
pare annual accounts comprising the receipt and payment
accounts, Statement of liabilities, etc.,, in such form as.
may be prescribed by the Government of India in con-
sultation with the Auditors.

(b) The accounts of the Staff College shall be audited an-
nually by the Auditors appoinied by ihe Government of
India and any expenditure incurred in connection with
the audit of the accounts of the S:aff College shall be
payable by the Staff College to the Auditors.

(c) The Auditors appointed by the Government of India shall
have the same rights and privileges and authority in con-
nection with the audit of the accounts of the Staff College
as the Comptroller and Auditor Geners), or any other
person appointed by him in this behalf, has in connection
with the audit of Government accounts and, in particular,
shall have the right to demand the production of books,
accounts, connected vouchers and other documents and

papers and to inspect any of the officers cr institutions of
the Staff College.

(d) The accounts of the Staff College, as certified by the
Auditors, together with the Audit Report thereon, shall
be forwarded annually to the Gtvernment of India and
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the Government shal] cause the same to be laid before
the Houses of Parliament,

38. An Annual Report of the proceedings of the Staff College,
and of the work undertaken during the year, shall be
prepared and published for the information of the Gov-
ernment of India and others concerned and interested.”

1.9. In paragraphs 1.16 and 3.5 of their First Report (Fifth Lok
‘Sabha) -presented to Lok Sabha on 8-3-1976—the Committee on
‘Papers laid on the Table inter alia recommended as under: —

“116...... that after the close of the accounting year every
autonomous organisation should complete its accounts
within a period of 3 months and make them available for
auditing.  Auditing of the accounts and furnishing re-
plies to audit objections, if any, and also translation and
printing of Reports should be completed within the next
six months so that the Reports and audited accounts are
laid before Parliament within nine months after the close
of the accounting year unless otherwise stipulated in the
relevant Act etc. under which the body has been set up.
If for any reason the report and audited accounts cannot
be laid within the stipulated period of nine months, the
concerned Ministry should lay within 30 days of the ex-
piry of the prescribed period or ag soon as the House
meets, whichever is later, a statement explaining the
reasons why the report and accounts could not" be laid
within the stipulated period.”

“35. ......normally the Annual Report and audited accounts
of autonomous organisations should be presented to Par-
liament together to enable the House to have a complete
picture of the working of that body. This decision should
not be taken to imply that laying of reports and accounts
could be delayed to any length of time. The Committee
recommend that the Amnual Report together with the au-
dited accounts and audit report thereon for a particular
year should be laid on the Table within 9 months of the
close of the accounting year unless otherwise stipulated
in the Act or Rules under which the organisation has
been set up. To comply with this requirement proper time
schedule should be laid down for compilation of Annual
Report and accounts and their auditing. The Committee
feel that normally a period of 3 months would be sufficient
for compilation of, accounts and their submission to audit;
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the next 6 months might be given for auditing of accounts,
for printing of the report and sending it to Government
for laying. If for any reason the report, audited accounts
and audit report cannot be laid within the stipuliated
period of nine months, the Ministry should lay within 30
days of expiry of the prescribed period or as soon as the
House meets, whichever is later, a statement explaining
the reasons why the report and accounts could not be laid
w_thin the stipulated period.”

1.10. As the recommendations of the Committee were not being
strictly followed by the Ministry, the Ministry of Education and
Social Welfare were asked to furnish information about the stage-
wise position of all the Audit Reports and the reasons for not follow-
ing the recommendations of the Committee,

1.11. The Ministry of Education and Social Welfare furnisheq the
requisite information with their note dated 26ih May, 1978
(Appendix I).

1.12. According to the information furnished by the Ministry, there
were no financial transactions in the year 1970-71 and the accounts
for the years 1971-72 to 1975-76 were ready for being audited in June
of the following year in all the cases. The following Table (prepar-
ed on the basis of information furnished by the Ministry) showsg the
position of Annual Accounts and Audit reports for the years 1971-72,
1972-73, 1973-74, 1974-75 and 1975-76;

Sl.  Stages of Annual 1971-72 1972-73 1973-74 1974-75 1975-76
No.  Accounts and
Audit Reports

1 2 3 4 5 6 7

1. Date when Accounts
wereready |, . June, 1972 June, 1973 June, 1974 June, 1975 June, 1976

2. Date when Accounts
sent to Auiit . 11-0-1974 11-9-1974  11-9-1974  28-7-1975 g-6-1976

3. Date when Auditing
of Accounts taken

up ., . . 13 7-1976  13-7-1976  13-7-1976  13-7-1976 30-12-1976
4. Date of completion
of Audit | . 17-8-1976 17-8-1976 17-B-1976  17-8-1976  19-1-1977

. Date of receipt of
Audit  Report in
Ministry . 15-1-10977  15-1-1977  15-1-1977  15-1-1977  13-6-1977

(%]

6. Date of transmission
of Audit Report to
Stal College . 24-1-1977  24-1-1977  24-1-1977  @4-1-1977  8-8-1977]

- —




7. Date of considera-
tion and approval
of Audit & Annual

crort by Staff’
. Aug., 1977 Aug, 1977 Aug., 1977 Aug., 1977 Aug., 1977

8. Date of rn:cn-:ilpt ‘of
copies of Report in
the Ministry

English . 6-12-1977  6-12-1977  6-12-1977 6-12-1977 6-12-1977
Hindi 19-12-1977 19-12-1977 19-12-1977 19-12-1977 19-12-1977

1.13. Explaining the circumstances due to which the accounts of
the Staff College could not be audited in time, the Ministry have
in their note dated 26th May, 1978 inter alia stated as under:

“The National Staff College for Educational Planners and Ad-
ministrators was reg.stered under the Indian Societies:
Registration Act on 3Ist December, 1970 but started func-
tioning effectively from the 1st March, 1973 after the wind--
ing up of the erstwhile Asian Institute of Educational
Planning and Administration. The Asian Institute had
been set up as a subordinate office of the Ministry on the
basis of a contract between the Government and the
UNESCO., The contract expired in Dezember, 1972 and the
Asian Institute itself ceased to exist with effect from 28th.

February, 1973. The National Staff College is the successor
institution. ‘

! Accordingly on 10th January, 1973 this Ministry addressed a
request to the Comptroller and Auditor General to arrange
for the audit of the accounts of the Staff College.

! After some correspondence, the C&AG in his final reply
dated 7-1-1974, pointed out that the request for undertak-
ing the audit was to be made in the name of the President
in consultation with the Ministry of Finance. Thereupon
the Ministry of Finance (Budget Division) was approached
and that Ministry on 25-3-74 issued a formal request to-
the C & AG under the C & AG (Duties Powers and Con-
ditions cf Service) Act, 1871, in the name of the President

i to undertake the audit ot the Staff College on terms

and conditions to be settled with the Education Ministry.



7

The C & A G on being reminded informed that the matter
was under correspondence with the Ministry of Finance.
The C & AG was again reminded on 29-7-74 and on 29-8-74
sent another interim reply to the same effect. On
18-9-™, the Ministry of Finance passed on to us a referen-
ce from the C & A G enquiring whether the requirements
of Section 20(3) of the C & A G Act were satisfied in the
present case. This was referred to the Staff College on
510-74 for furnishing the information required by the
C & A G. On receipt of the reply dated 27-12-74 from
the Staff College, this Ministry sent a reply to the Ministry
of Finance on 1-1-75 furnishing the required information
and repeating our request for the terms of C & A G to
undertake the audit. The Ministry of Finance was remind-
ed on 31-5-75 and on 10-6-75. That Ministry then indicated
a set of terms for specific acceptance. These were refer-
red to the Staff College on 17-6-76 and was received back
on 28-7-75. On 16-8-75, we communicated acceptance to
the Ministry of Finance. On 26-8-75, the Ministry of
Finance wrote back to enquire whether the decision re-
garding the audit by C & A G was taken with at a “high
level”. Another reference was made to the Staff College
on 4-9-75, and a reply was received ¢n 11-12-75. This was
followed by consultations on file with Ministry of Finance.
On 17-5-76 a self-contained note was sent to the Ministry
of Finance on file explaining the rationale of the desire of
this Ministry to entrust the audit of the Staff Ccllege to
the C & A G. The Ministry of Finance passed on the ref-
erence to the C & A G, who received consent on 9-6-76 to
undertake the audit on certain conditions. On our accept-
ance of these conditions, the Ministry of Finance issued
on 26-6-76 a fresh request in the name of the President
to the C & A G to undertake the audit.”

1.14. As regards the question about reasons for not following the
recommendations contained in para 2.15 of Second Report (Fifth Lok
Sabha) regarding laying of the ‘delay statement’ and the ‘Review’
separately, the Ministry have, while regretting the omission in not
laying a separate formal statement regarding the ‘Review’, stated:

“Even though the laying of the Reports of the Staff College
has been admittedly delayed for reasons recounted above,
the Institution itself is still in its infancy and its activities
in the years under report have not been on any extensive
scale. This will be evident from the slimness of the Re-
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ports themselves. These reports have been considered in
the Ministry and we had no comments to offer by way of
review of these reports. It was for this reason that a
single statement was laid on the Table first indicating
that the review statement was being laid and, secondly,
making a brief explanation of the delay.”

1.15. The Annual Report containing the audit report and accounts
for 1976-77 was laid on the Table of Lok Sabha alongwith a state-
ment showing reasons for delsy and a ‘Review’, on 14th August,
1978 (i.e. 163 months after the close of accounting year). In the
statement showing reasons for delay in laying the aforesaid report,
the Minister of Education, Social Welfare and Culture have inter alia
stated:

“The afore-mentioned papers in respect of the Staff College
for the year 1976-77 could not be laid before the Parlia-
ment before the end of December, 1977. At the end of De-
cember, 1976, the AGCR had conveyed instructions to the’
Staff College to rec-st the accounts retrospectively from
the year 1970-71. This resulted in delay in preparing the
accounts for 1976-77, which could be completed only in
September, 1977, The acctunts for 1976-77, therefore,
could be sent to AGCR only on September 13, 1977. The
audit was conducted by the AGCR from December 19,
1977 till January 5, 1978. The interim queries from the
AGCR were received in the Staff College on February 28,
1978, and the replies were sent on March 18, 1978. The
Audit Report was received in the Staff College on April
29, 1978. Copies of the Hindj version of the Audit Report
were not prepared by the Staff College and forwarded to
the AGCR by this Ministry on June 15, 1978. The authen-
ticated copies of the Hindi version were received back in
the Staff College on July 1 1978.

The Annual Report, the Audited Accounts, and the Audit Re-
port for 1976-77 were placed before the Council of the
Staff College which held its meeting on July 15, 1978 and
approved of the scme."

1.16. The Annual Report containing the statement of accounts and
Audit thereon for the year 1977-78 was laid on the Table of Lok
Sabha on 21-12-1978, alongwith a statement which states as under:

“The Annual Reports for the year 10877-78 in respect of the
National Staff College for Educational Planners and Ad-
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ministrators, New Delhi, containing, inter alia the Audit
Report and the Statement of Accounts, have been examin-
ed by the Government. The Government is in agreement
with the Report and hence no review statement is being.
laid.”

1.17. It has been noticed from the Audit Report for the year
1977-78 that the Audit made the following observations.

Statement of Liabilities

Rule 37(a) of the rules of the Society, viz. the National Staff
College for Educational Planners and Administrators
Rules, 1970, requires the preparation of annua] accounts
comprising of the Receipts and Payments Accounts, State-
ment of Liabilities etc. in such form ag may be prescribed
by the Government of India. No statement of Liabilities
has been prepared by the Staff College despite comments
to this effect in the audit reports on the accounts for the
years 1970-71 to 1976-77. The Staff College stated (July, .
1978) thai the Staiement of Liabilities would be prepared
when the form of the Statement, which is under conside-
ration of Government, is prescribed.”

1.18. The Committee feel deeply concerned to find that the:
Annual Reports together with the statement of accounts and Audit
Reports thereon of the National Staff College for Educational Plan-
ners and Administrators, New Delhi, an autonomous institution set
up under the Societics Registration Act, 1860 and fully financed by
the Ministry of Education & Social Welfare, pertaining to the years
1970-71 to 1974-75 and 1975-76 were laid on the Table of Lok Sabha
as late as 13-3-1978 and for 1976-77 on 14-8-1978. Such alarming
delays in placing the Annual Reporis of the Collegs before Parlia-
ment has inevitably led the Committee to conclude that neither the-
College nor the Ministry paid any serious attention to finalisation
of accounts and Reports of these years and their lay’ng before Parlia-
ment. The Committee are of the view that laying of Reports on
the Table was treated just a formality by the Government and
Parliament was simply taken for granted. The Committee have
emphasised more than once that in case the Reports are not laid on
the Table within a reasonable tims, they lose their importance and
utility and the members are also denied an opportunity to examine
the Report and to pin point in time the defects and deficiencies, if
any, coming to light through the Report. The Committee, however, .
note with satisfaction that the Annual Report for 1977-78 was laid on
the Table on 21-12-1978, within the time limit prescribed by the Com--
mittee.
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119. From the information furnished by the Ministry of Educa-
tion and Social Welfare on 26-5-1978 (Appendix I) the Committee find
that the Ministry requested the Comptroller and Auditor-General
-of India on 10 January, 1973 to arrange for the audit iof the accounts
of the Staff College but their request was acceded to by the C.&A.G.
after a long and protracted correspondence among the Ministries of
Education and Social Welfare and Finance, the C.&A.G. and the
Staff College spreading over a period of 3} years (from 10-1-1973 to
26-6-1976). After examining the ‘information furnished by the
Ministry the Committee find that this case was processed in a very
tardy manner and at no level any serious attempt was made to settle
the matter promptly, in spite of the requirement of rule 37(d) of
the National Staff College for Educational Planners and Administra-
tors Rules 1970 that the certified accounts shall be forwarded an-
nually to the Government of India and the Government shall cause
the same to be laid before Parliament. The Committee are of the
view that had the Staff College and the Ministry of Education &
Social Welfare themselves examined the point, before approaching
“the C.&A.G. for conducting the audit of the accounts of the college,
whether the requirements of section 20(3) of the C.&A.G. Act, 1971
“were met by them or not, much of time lost in correspondence would
have been saved. After examining the whole case the Committee
have come to the inescapable conclusion that the Ministry of Educa-
tion and Social Welfare neither applied their mind to the matter
before making the request to C.&A.G. to undertake auditing of ac-
counts of the College nor did they guide the Staff College properly
in the matter. The Committee deplore this lackadaisical approach
of the Ministry in handling this case.

1.20. The Committee also find from the information given in the
"Ministry’s no‘e that though the accounts of the college for the years
1971-72, 1972-73 and 1973-74 were ready with the Staff College in
the months of June, 1972, June, 1973 and Jume, 1974 respectively yet
-all these acconnts were submitted to Audit together on 11-9-1974,
i.e. 27 months, 15 months and 3 months, respectively, after their
completion. Further the Audit Reports for the years 1971-72, 1972-
"73, 1973-74 and 1974-75 were transmitted by the Audit to the Staff
*College together in January, 1977 but the Staff College took 7 months
(in August, 1977) thereafter to consider and approve the Audit and
_Annual Reports and 4 months further to make copies of the Reports
available to the Ministry for laying. So far as Audit Report for
-1975-76 is concerned, the Committee note that it was received by
the Ministry on 13-6-77 and transmitted to the Staff College on
*8-8-1977 i.e. nearly two months after the receipt.
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1.21. From the statement showing reasons for delay in laying the
Annual Report for 1976-77 (laid on 14-8-1978, 164 months after the
close of the accounting year) it is found that at the end of Decem-
ber, 1976, the Accountant General, Central Revenues had issued
instructions to the Staff College to recast the accounts retrospectively
from the year 1870-71 and this delayed finalisation of the accounts
for the year 1976-77. It is apparent that the accounts of the college
were not maintained properly and were also not prepared in the
manner in which these should have been drawn for the years from
1970-71 to 1876-77. The Committee’s view is strengthened and cor-
roborated by the observations made by the Audit in their Audit Re-
port for the years 1971—75 that “In the absence of any prescribed
forms of accounts, the college has been preparing upto 1974-75 a
skeleton Receipt and Payment Account on different forms in
different years. However, the Government of India, Ministry of
Education and Social Welfare, prescribed a form of Receipt and pay-
ment Account in February, 1976”. The Committee are surprised to
find that in spite of an express provision in Rule 37(a) of the Na-
tional Staff College for Educational Planners and Administrators
Rules, 1970 that “the Staff College shall maintain proper accounts
and other relevant records and prepare annual accounts, statement
of liabilities, etc., in such form as may be prescribed by the
Government of India in consultation with the Auditors” the Minis-
try of Education and Social Welfare took more than 5 years in
prescribing the form of Receipt and payment Account (prescribed in
February, 1976).

1.22. The Committee are also surprised to find from the observa-
tions made by Audit in the Audit Report for 1977-78 that despite
the Audit's repeated exhortations in their Audit Reports for the
years 1970-71 to 1976-77 to prepare the Statement of Liabilities, no
such statement has so far been prepared by the College, as the form
of statement, which is (o be approved by Government in consulta-
tion with the C & AG, has not so far been prescribed.

1.23. It is highly unsatisfactery that Government should take such
an extraordinary long time in prescribing forms for preparing an-
nual accounts and the Statement of Liabilities. The Committee
feel that Government have not taken any serious note of the observa-
tions made by the Audit in their successive Audit Reports. The
Commitiee are of the view that had the Ministry been serious, these
procedural matters could have been settled long back and not allow-
ed to linger on for years. The Committee feel that these forms
should have been prescribed within the minimum possible time so
that the Staff College could prepare their accounts properly and
efficiently every year. The Committee, therefore need hardly stress
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that the mgtumte form of Statement of Liabilities should be finalis-
ed and approved w:thnut further delay.

1.24. The Committee also do not appreciate the routine manner
in which Ministry have said in the statement laid along with the
report that “the Government is in agreement with the Reports and
hence no review statement is being laid”. When the point regarding
Statement of Liabilities having not been prepared had been raised
in the Audit Report contained in the Annual Report 1970-71 to 1974-
75, it was duty of the Mimistry to have touched this point in their
review and explained to Parliament the steps being taken to meet
the audit objection. The Committee hope that in future, review
on a report will be prepared after careful examination of all aspects
of the report and particular care will be taken to mention the short-
comings or deficiencies noted from the report and action taken to
remedy the situation.

1.25. The Commitiec note that Rule 37 of the Rules of the Na-
tional Staff College for Educational Planners and Administrators is
not comprehensive inasmuch as it does not specify the time limits
for completion of various stages of finalisation of acceunts and their
laying before P’arliament. Further Rule 38 thereof does not provide
for laying of Annual Report before Parliament, even though it is
being laid on the Table in actual practice.

1.26. The Committee, therefore, recommend that urgent steps
should be taken to amend the relevant rules of the Staft College
suitably to make it obligatory on the part of the Ministry of Educa-
tion and Social Welfare to lay on the Table of both Houses of Parlia-
ment the Annusl Report, Accounts and Audit Report of the Colloge
vrlthin 9 months of the close of the nccounting year.

Nzw Drrsm; KANWAR LAL GUPTA,
May 2, 1979 Chairman,

Vaisakha, 12 1901 (Saka)_. Committee on Papers laid on the Table.



. APPENDIX I
“'(Vide Para 1.11 of Report)
No. F-1-17/78. P.N. 1
GOVERNMENT OF INDIA
MINISTRY OF EDUCATION AND SOCIAL WELFARE
(Department of Education)

New Delhi, May 26, 1978.

SusJecT: Delay in laying Annual Reports of National Staff College
for Educational Planners and Administrators before
Parliament.

The undersigned is directed to refer to Lok Sabha Secretariat
O.M. No. 4/3/CPL/78-L-II, dated April 4, 1?78, and to enclose a
statement containing the information required thergjn.

2. Prof. M. V. Mathur, the Director of the National Staff College
for Educational Planners and Administrators, will be visiting Canada
to participate in an international seminar and is expected to return
by the end of May 1978. This may kindly be placed before the Com-
mittee in case it decides to hold a hearing in this matter.

Sd/-

- P. K. UMASHANKAR,
Joint Secretary to the Government of India.
Encl: as above.

Lok Sabha Secretariat,
NEW DELHI

MINISTRY OF EDUCATION AND SOCIAL WELFARE
Department of Education

SussecT: Delag in laying the Annudl Reports of National Staff Col-
- lege for Edutational Plannefs and Admmwtmtors beforc
Parliament,

(i) the due date, if any, by which the accounts. of the. Shﬂ'
" College should be ready for being sent.to the Audit for
auditing; ..

13
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The Rules of the National Staff College for Educational Planners
and Administrators do not specify any formal deadline for this
purpose. However, in para 1.16 of its First Report (1975-76), the
Committee on Papers laid on the Table had recommended that after
the close of the accounting year every autonomous organisation
should complete its accounts within a period of three months and
make them available for auditing.

(ii) the exact dates on which the accounts of the Staff College
for the vears 1970-71, 1971-72, 1972-73, 1973-1_'4, 1874-75 and
1675-76 were ready for being audited;

According to the Staff College, there were no financial transac-
tions in the year 1970-71. The accounts for the year 1971-72 to 1975-
76 were ready hy the June of each year.

(iii) the exact dates on which the Audit was approached to
audit those accounts;

4

The National Staff College for Educational Planners and Admi-
nistrators was registered under the Indian Societies Registration Act
on 31st December, 1970 but started functioning effectively from the
Ist March, 1973 after the winding up of the erstwhile Asian Institute
of Educational Planning and Administration. The Asian Institute
had been set up as a subordinate office of the Ministry on the basis
of a contract between the Government and the UNESCO. The con-
tract expired in December, 1972 and the Asain Institute itself ceased
to exist with eftect from 28th February, 1973. The National Staff
College is the successor institution.

Accordingly c¢n 10th January 1973 this Ministry addressed a re-
quest to the Comptroller and Auditor General to arrange for the
audit of the accounts of the Staff College.

After some correspondence, the C & AG in his final reply dated
7-1-1974, pointed out that the request for undertaking the audit was
to be made in the name of the President in consultation with the
Ministry of Finance. Thereupon the Ministry of Finance (Budget
Division) was approached and that Ministry on 25-3-74 issued a
formal request to the C & AG under the C & AG (Duties, Powers
and Conditions of Service) Act. 1971, in the name of the President to
undertake the audit of the Staff College on terms and conditions to
be settled with the Education Ministry. The C&AG on being re-
minded informed that the matter was under correspondence with the
Ministry of Finance. The C&AG was again reminded on 29-7-T4
and on 29-8-74 sent another interim reply to the same effect. On
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18-9-74, the Ministry of Finance passed on to us a reference from
tne C&AG cnquiring whether the requirements of Section 20(3) of
the C&AG Act -vere satisfied in the present case. This was referred
to the Staff College on 5-10-74 for furnishing the information re-
quired by the C&AG. On receipt of the reply dated 27-12-74 from
the Staff College, this Min'stry sent a reply to the Ministry of Fin-
ance on 1-1-75, furnishing the required information and repeating
our request for the terms of C&AG to undertake the audit. The
Ministry of Finance was reminded on 31-5-75 and on 10-6-75. That
Ministry then indicated a set of terms for specific acceptance. These
were referred to the Staff College on 17-6-75 and was recewed back
on 28-7-75. On 16-8-75, we communicated acceptance to the Minis-
try of Finance. On 26-8-75, the Ministry of Finance were back to
enquire whether the decision regarding the audit by C&AG was
taken with at a “high level”. Another reference was made to the
Staff College on 4-9-75, and a reply was received on 11-12-75. This
was followed by consultations on file with Ministry of Finance. On
17-5-76 a self-contained note was sent to the Ministry of Finance on
file explaining the rationale of the desire of this Ministry to entrust
the audit of the Staff College to the C&AG. The Ministry of Finance
passed on the reference to the C&AG, who recorded consent on
9-6-76 to undertake the audit on certain conditions. On our accep-
tance of these conditions, the Ministry of Finance issued on 26-6-76
a fresh request in the name of the President to the C&AG to under-

take the audit.

The Staff College sent to the A.G.C.R. the accounts for 1971-72,
1972-73 and 1973-74 on 11-9-1974. The accounts for 1974-75 were
sent on 28-7-75 and that for 1975-76 on 9-6-76.

(iv) the exact dates on which the Audit undertook the job of
auditing those accounts;

Audit of the accounts for the year 1970-71 to 1974-75 was held .
from 13-7-76 to 17-8-76, and the audit for 1973-76 was held from
30-12-76 to 19-1-77.

(v) the exact dates on which quer‘es, if any, from the Audit
were received and resolved;

No queries were received from the Audit in respect of 1970-71 to
1974-75. The queries in respect of 1975-76 were received on 8-3-1977
and the Staff College sent its replies on 15-4-77. Further qucries
were received on 26-8-77 and replies sent on 3-8-77.

The Audit Report for the period 1970-71 to 1974-75 was received
in the Ministry on 15-1-77 and transmitted to the Staff College on
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24-1-77. The Audit Report for 1975-76 was received in this Minjstry
on 13-6-77 and transmitted to the Staff College on 8-8-77. The Hindi
version of these reports have been prepared in the Ministry itself
for 3ubséquent authentication by the AGCR.

(V1) the exact dates on which the printed copies of the Annual
Reports were received by the Ministry for laying the same
. before Parliament;

e e — e —

Thé Council considered and &pproved both the Audit Reportu as'
well as the Annual Reports since the inception of the Staff College

upto the year 1975-76 in the meeting of the Council held in August
1977.

Copies of the English version of the Reports for 1970-71 to 1974-
75 and for 1975-76 were received from the Staff College on 6-12-77
and the copies of the Hindi version on 18-12-77.

(vii) whether thg question of delay was taken up with the Staft )
_Cdllege'; if so, the result thereof;

The delay in this regard is in respect of two documents viz., the
Audit Report whch goes with the Statement of Accounts, and the
Annnal Reports.

In so far as the Audit Report is concerned, the delay that has
occurred was owing to the time taken in processing the-request to
the C&AG to undertake the audit of the Staff College, as per the
resume give under points (iii) and (iv) above. The finalisation of
the Annual Report was done after the Audit Report was available.

(viii) whether the Ministry are aware of the recommendation
of the Committee made in para 2.15 of second Report
(Fifth Lok Sabha) according to which the statement of

.'-reasons and the statement of ‘Review’ should be laid sepa--
rately; if so, the reasons for not followxng the said recom-
mendahon

‘Even though the laying of the Reports of the Staff College has
beén admittetlly delayed for reasons recounted above, the Institution
ltself is still in its infancy and its activities in the years under report -
have not been on any extensive scale. ‘This will be evident from
the slimness of the Reports themselves. These reports have been
copsidered in the Ministry and we had no comments to offer by way
of review of these reports.. It was for this reason that a single state-
ment was laid on the Table first indicating that the review state-
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ment was being laid and, secondly, making a brief explanation of
the delay. '

However, the omission in not laying a separate formal statement
regarding the “Review” is regretted.

(ix) the present position of the Report for 1976-77 of the Staff
College wh'ch has not been lald before Parhament so far.

The Audlt Report in respect of 1976-77 has been received in this
Ministry from A.G.C.R. on 26-4-78 and transmitted to the Staff Col-
lege on 29-4-1978. Ag such it is not possible to lay the Audit Report
and the Annual Report in respect of 1976-77 during the curren. ses-
sion of Parliament which ends on 12-5-78. However, every effort
will be made to lay them in the ensuing session of the Parliament.

The draft Annual Report is ready and awalts approval by the
Council.



APPENDIX II

Summary of Recommendations|Observations contained in the Report

Reference to

Sl. No. . para No. of
the Report
1) )
1 1.18

Summary of Recommendations|
Observations

®

The Committee feel deeply concerned to find
that the Annual Reports together with the state-
ment of accounts and Audit Reports thereon of
the National Staff College for Educational Plan-
ners and Administrators, New Delhi, an autona-
mous institution set up wunder the Societies
Registration Act 1860 and fully financed by the
Ministry of Education and Social Welfare per-
taining to the years 1970-71 to 1974-75 and 1975-
76 were laid on the Table of Lok Sabha as late
as 13-3-1978 and for 1976-77 on 14-8-1978. Such
alarming delays in placing the Annual Reports of
the College before Parliament has inevitably led
the Committee to conclude that neither the Col-
lege nor the Ministry paid any serious attention
to finalisation of accounts and Reports of these
years and their laying before Parliament. The
Committee are of the view that laying of Reports
on the Table was treated just a formality by the
Government and Parliament was simply taken
for granted. The Committee have emphasised
more than once that in case the Reports are not
laid on the Table within a reasonable time, they
lose their importance and utility and the mem-
bers are also denied an opportunity to examine
the Report and to pin point in time the defects
and deflciencieg if any, coming to light through
the Report. The Committee, however, note with
satisfaction that the Annual Report for 1977-78
was laid on the Table on 21-12-1978, within the
time limit prescribed by the Committee.

18
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1)

2)

@)

1.19

1.20

From the information furnished by the
Ministry of Education and Social Welfare on
26-5-1978 (Appendix I) the Committee find that
the Ministry requested the Comptroller and
Auditor-General of India on 10th January, 1973
to arrange for the audit of the accounts of the
Staff College but their request was acceded to
by the C.& A.G. after a long and protracted cor-
respondence among the Ministries of Education
and Social Welfare and Finance, the C.&A G. and
the Staff College spreading over a period of 3%
years (from 10-1-1973 to 26-6-1976). After exa-
mining the information furnished by the Minis-
try the Committee find that this case was process-
ed in a very tardy manner and at no level any
serious attempt was made to settle the matter
promptly, in spite of the requirement of rule
37(d) of the National Staff College for Educa-
tional Planners and Administrators Rules 1970
that the certified accounts shall be forwarded
annually to the Government of India and the
Government shall cause the same té be laid be-
fore Parliament. The Committee are of the view
that had the Staff College and the Ministry of
Education and Social Welfare themselves exa-
mined the point, before approaching the C.&A.G.
for conducting the audit of the accounts of the
college, whether the requirementg of section 20(3)
of the C. & A.G. Act, 1971 were met by them or
not, much of time lost in correspondence would
have been saved. After examining the whole
case the Committee have come to the inescapable
conclusion that the Ministry of Education and
Social Welfare neither applied their mind to the
matter before making the request to C.&A.G.
to undertake auditing of accounts of the College
nor did they guide the Staff College properly in
the matter, The Committee deplore this lacka-
daisical approach of the Ministry in handling
thig case.

The Committee also find from the information
given in the Ministry’s note that though the ac-
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4 1.21
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and 1973-74 were ready with the Staff College in
the months of June, 1972, June 1973 and June, 1974
respectively yet all these accounts were submit-
ted to Audit together on 11-9-1974, i.e., 27 months,
15 months and 3 months, respectively, after their
completion. Further the Audit Reports for the
years 1971-72, 1972-73, 1973-74 and 1974-75 were
transmitted by the Audit to the Staff College to-
gether in January, 1877 but the Staff College tock
7 months (in August, 1977) thereafter to con-
sider and approve the Audit and Annual Reports
and 4 months further to make copies of the Re-
ports available to the Ministry for laying. So far
as Audit Report for 1975-76 is concerned, the Com-
mittee note that it was received by the Ministry
on 13-6-1877 and transmitted to the Staff College
on 8-8-1977, i.., mearly two months after the
receipt.

From the statement showing reasons for
delay in laying the Annual Report for 1976-77
(laid on 14-8-1978, 164 months after the close of
the accounting year) it is found that at the end
of December, 1976, the Accountant General, Cen-
tral Revenues had issued instructions to the Staff
College to recast the accounts reirospectively
from the year 1970-71 and this delayed finalisation
of the accounts for the year 1876-77. It is ap-
parent that the accounts of the college were not
maintained properly and were also not prepared
in the manner in which these should have been
drawn for the years from 1970-71 to 1976-77. The
Committee's view is strengthened and corroborat-
ed by the observations made by the Audit in their
Audit Report for the years 1971—175 that “In the
absence of any prescribed forms of accounts, the
college has been preparing upto 1974-75 a skelton
Receipt and Payment Account on different forms
in different years. However, the Government of
India, Ministry of Education and Social Welfare,
prescribed a form of Receipt and Payment Ac-
count in February, 1976.” The Committee are
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surprised to find that in spite of an express pro-
vision in Rule 37 (a) of the National Staff College
for Educational Planners and Administrators
Rules, 1970 that “the Staff College shall maintain
proper accounts and other relevant records and
prepare annual accounts, statement of liabilities,
etc, in such form as may be prescribed by
the Government of India in consultation with the
Auditors” the Ministry of Education and Social
Welfare took more than 5 years in prescribing the
form of Receipt and Payment Account (prescrib-
ed in February, 1976).

5 1.22 The Committee are also surprised to find
from the observations made by Audit in the Audit
Report for 1977-78 that despite the Audit’s re-
peated exhortations in their Audit Reports for the
years 1970-71 to 1876-77 to prepare the Sta‘ement
of Liabilities, no such statement has so far been
prepared by the College, as the form of state-
ment, which is to be approved by Government in
consultation with the C.& A.G., has not so far
been prescribed.

6 1.23 It is highly unsatisfactory that Government
should take such an extraordinary long time in
prescribing forms for preparing annual accounts
and the Statement of Liabilities. The Commit-
tee feel that Government have not taken any
serious note of the observations made by the
Audit in their successive Audit Reports. The
Committee are of the view that had the Ministry
been serious, these procedural matters could have
been settled long back and not allowed to linger
on for years. The Committee feel that these
forms should have been prescribed within the
minimum possible time so that the Staff College
could prepare their accounts properly and effi-
ciently every year. The Committee, therefore,
need hardly stress that the requisite form of State-
ment of Liabilities should be finalised and ap-
proved without further delay.
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1.24

1.26

1.26

The Committee also do not appreciate the
routine manner in which Ministry have said in the
statement along with the report that “the Gov-
ernment is in agreement with the Reports and
hence no review statement is being laid”. When
the point regarding Statement of Liabilities hav-
ing not been prepared had been raised in the
Audit Report contained in the Annual Report
1970-71 to 1974-75, it was duty of the Ministry to
have touched this point in their review and ex-
plained to Parliament the steps being taken to
meet the audit objection. The Committee hope
that in future, review on a report will be prepar-
ed after careful examination of all aspects of the
report and particular care will be taken to men-
tion the shortcomings or deficiencies noted from
the report and action taken to remedy the
situation.

The Committee note that Rule 37 of the Rules
of the Nationa] Staff College for Educational
Planners and Administratorg is not comprehen-
sive inasmuch as it does not specify the time
limits for completion of various stages of finali-
sation of accounts and their laying before Parlia-
ment. Further Rule 38 thereof does not provide
for laying of Annual Report before Parliament,
even though it is being laid on the Table in actual
practice,

The Committee, therefore, recommend that
urgent steps should be taken to amend the rele-
vant rules of the Staff College suitably to make it
obligatory on the part of the Ministry of Educa-
tion and Social Welfare to lay on the Table of
both Houses of Parliament the Annual Report,
Accounts and Audit Report of the College within
9 months of the close of the accounting year.

- - —— — . —
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